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Shrl A. C. Gnha : I cannojt under

stand. Sir, There is no question of any 
decision. I have already said that the 
reports of the Government do not sup
port the allegation. Where is the ques
tion of decision?

Shrl Sanganna: The hon. Minister 
stated that there is a proposal to ex
empt tobacco grown on a small scale 
from tax. So I want to know when 
the Government is going to take action 
on that matter.

Shrl A. C. Guha: In the reply I have 
stated that most of these places are 
sparse-growing areas, and as such most 
of the tobacco is exempted from being 

ssed.
Shri Raghavaiah: In view of the fact 

that this tax is a war time measure 
that was intended during the war time 
for the collection of revenues to All the 
Exchequer of the State, will the Go
vernment see that this tax Is not im
posed on the peasants who grow 
tobacco now ?

Mr. Deputy-Speaker: No, no. I won’t 
allow such a question. This can be 
discussed at the time of the budget or 
finance debate.

Shri Raghavaiah: There is a griev
ance that......

Mr. Deputy-Speaker: A tax is always 
a grievance.

Shri Heda: Can the hon. Minister
give us an idea about the percentage 
that this tobacco tax forms of the 
present tobacco price in the market?

Bhxi A. C. Guha: I think the hon. 
Member kno)vs the rate of the tax. and 
he can easily calculate the proportion. 
I have not ifot the figures now with 
me. It is a matter of ordinary mathe
matical calculation.

Shri Raffhavaiah: May I know why 
large-scale purchasers and growers like 
the Indian Leaf Tobacco Trading Co., 
a British concern, are exempted from 
this levy of tobacco tax?

Shii A. C. Guha: No, Sir.
are not exempted.

They

Shri Badshah Gupta: May I know 
the highest amount of tobacco that is 
exempted from tax for the consump
tion of the cultivator himself?

Shri A. C. tiuha: In most cases it i» 
30 seers that is exempted.

Shri B. C. Das: If the complaint is 
true that the Government are realiz* 
ing now in one instalment all the 
arrears of the tax, do the Government 
propose to postpone collection of these 
arrears?

Shri A. C. Guha: No, Sir. Govern
ment cannot give an assurance that 
they will postpone the collection of 
arrears, but I think the first part of 
the question is not correct. The Gov
ernment have been taking every step 
to minimise the hardship of the 
tenants in paying the tax.

Shri B. C. Das: Has the attention of 
the Government been drawn to the fact 
that last year these tobacco growers 
have incurred huge losses?

Shri A. C. Guha: The question re
lates only to two districts in Orissa and 
since now a general discussion is going 
on, I can only give this assurance that 
the Government is aware that in some 
cases there is a certain amount of 
hardship, and Government have taken; 
sufficient precautions to minimise the 
hardship to the tenants; and everytime 
the Government has been revising its 
policy, only recently from 20 seers, the 
exemption has been raised to 30 seers.

Basic Education (Tripura)
•844. Shri Bireii Dutt: (a) Will the 

Minister of Education be pleased to 
state what amount has been spent on 
basic education scheme in Tripura?

(b) What are the names of such 
basic education centres?

Tbe Deputy Minister of Natund Re
sources and Scientific Researeh (Siirl 
K. D. Malaviya): (a) The amount
spent on basic education in Tripura 
during 1952-53 was Rs. 41,305.

(b) Tripura Loka Shikshalaya at 
Champaknagar.

Shri Biren Dutt: May I know whe
ther in the name of introducing this;
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basic education, private schools in 
tribal areas are not recognized by the 
Government of Tripura?

Shrl K. D. Malaviya: I am not 
aware of any such thing, Sir.

Shri Biren Dutt: May I know how 
many petitions from the tribal people 
have been received by the Education 
Department to recognize their private 
schools?

Shri K. D. Malaviya: That informa
tion is not here. The Tripura Gov
ernment might be possessing it.

Shri Biren Dutt: Will the Minister 
be pleased to assure that the primary 
schools in the tribal areas will not be 
suppressed In the name of this basic 
education scheme?

Shri K. D. Malaviya: Certainly it is 
not our intention to suppress the ex
pansion of primary education or pri
mary s c h o o ls  on the ground that we 
want to have basic education.

Shri Punnoose: May I know the 
literacy in the State and also the per
centage of money spent on basic edu
cation as compared to education as 
a whole?

Shri K. D. Malaviya: I have just
now mentioned that Rs. 41,305 was
spent during 1952-53 in Tripura 
State. I have no figure here with 
gard to the annual sanction for edu
cation as a whole.

Shri Punnoose: What is the percen
tage of literacy?

Mr. Deputy-Speaker: Literacy can
not be more than what is there in any 
other province.

Shri Nanadas: May I know the
number of students that are under
going basic training in that State?

Shri K. D. Malaviya: I have no 
information here just now.

Shri Baghavaiah: May I know if tiie 
basic education introduced in Tripura 
State will encourage' cottage indus
tries there or discourage them.

Shri K. O. MMaviya: That is cer
tainly the intention—to encourage 
cottage industries.
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Mr. Deputy Speaker: Next question. 

Lala Achini Ram rose—

Mr. Deputy Speaker: Suddenly the 
hon. Member has stood up, after all 
the others have finished supplemen- 
taries.

Lala Achint Ram: You were looking 
towards that side, and I being in the 
middle, you have not called me.

Mr. Deputy Speaker: As soon at
hon. Members get up. I get a general 
picture as to who all want to put sup- 
plementaries. Subsequently they sit 
back, and I look from one side of the 
House to the other, and call on them. 
I do not forget anybody.

The hon. Member had not stood up 
earlier.
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